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New Delhi, this the lOth day of November,1999
Hon ble Mr.Justice Ashok Agarwal, Chairman
Hon ble Mr.R.K-Ahooja. Member(A)

,Snvt. P. K. Sandhu,
W/o ,Shri M.K. Sandhu,
R/o 'Z05, Rouse Avenue, Annl leant
Din Oayal Upadhyaya Marq,
New Delhi.

(No n e fo r the a p p1loan t)

Versus

1. Union of India throuqh
Secy. . . , .
Department of Personnel & rra.ini.nq.
Ministry of Personnel,
Public Grievances & Pensions,
North Block,
Nsu Delhi. ■ • • • HesDOndent

( By Advoca te Sh r i V. S. R. Kr i shna ,)

O R 0 E R (Oral )

.mSTTCE ASHOK AGARWAL -

Applicrint as also her Advocate are absent when

the present O.A. is called out for hearing and final

disposal. We have heard Shri v.S,R.Krishna, learned

counsel appearing on behalf of the respondent. Having

regard to the submissions advanced, we proceed to pass

t he f o 11 ow i. n g or der ,

App 1 i c:an t., a Mernber of t.he Pun iab Ci vi 1.

Services, was appointed to the Indian Administrative

Service vide Government of India Notification

No. 1 401 5/8/g4-AIS( I .) dated 6.2. 1 995 in the I. A. S. , Pun jab

Cadre. While serving as a Member of the State Civil

Service of Punjab, she was recruited and appointed as

Under Secretary in the Lok Sabha Secretariat as a direct

recruit with effect from 30.12.1988. She joined the



a

post, on the same day and was on probation in that post

for a period of one year i.e. ti .1 .1 31.1 Z. I 989. She

successfully completed her period of probation and

thereafter continued as a regular employee of the tok

Sabha Secretariat and .accordingly she does not hold a

lien in the State Civil Service. By notification dated

27,. 3- 1991 , she was promoted as Deputy Secr^iry in the
„ok Sabha Secretariat with effect frcorn Z6.^<1991 under
the rules of the Lok Sabha Secretariat qoverninq

promotion 5

Appointment of the applicant in the Lok Sabha

V Secretariat, it appears, was questioned. This led her

to file a writ petition in the De.l.hi High Court beiriq

Writ Petition N0.16Z7/95 wherein she has made the

aforesaid averments on oath. Appointment of the

applicant in Lok Sabha Secretariat, it appears, has also

been impugned by the Lok Slabha Secretariat Employees by

filinq in the Delhi High Court Civil Writ Petition

No.358/91 . As far as the present O.A. is concerned,

applicant has apparently resiled from the aforesaid

averments and has sought to contend that she continued

to hold a lie n i n t. h e S tate Civil Service of P u n .j a b.

In our view, if one has regard to the

aioresa.i. d submissions which have been made on oath in

writ Petition N0.16Z7/95, it will not be open to her to

contend to the contrary in the the present O.A. In the

circumstances, we dispose of the present O.A. as being
devoid of merit with a rider that in case Writ Petition

NO.1627/95 and/or Civil Writ Petition No.358/91 goes
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adversB to hor, she will be et liberty, il" so advised,

to either file a fresh O.A. or apply for revival of the

present O.A, There will, however, be no order as to

costs.
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